BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 317 of 2013

16.12.2014

Heard Ms D Mawthoh, learned counsel for the
petitioner who submits that, she is not ready with the case
today and prayed the matter may be posted for hearing after
winter vacation to which Mrs. NG Shylla, learned counsel
appearing for respondents 1 to 5 as well as Mr. S Sen Gupta,
learned counsel for respondent No. 6 & 7 have no objection.

List this matter for hearing after winter vacation as

prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 20 of 2014

16.12.2014

Judgment & Order dated 16.12.2014 delivered
today in open Court.

Judgment & Order consist of 12(twelve) pages.

The petition is allowed and the matter stands

disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 32 of 2014

16.12.2014

Heard Mr. Lalkhawmuana, learned counsel for
petitioner.

Issue notice.

Petitioner’s counsel is directed to take necessary
steps to serve notice upon the respondents.

Since Mr. ND Chullai, learned senior counsel is
present and accepted notice, hence, no formal notice is called
for.

List this matter on 11.02.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 33 of 2014

16.12.2014

Heard Mr. Lalkhawmuana, learned counsel for
petitioner.

Issue notice.

Petitioner’s counsel is directed to take necessary
steps to serve notice upon the respondents.

Since Mr. ND Chullai, learned senior counsel is
present and accepted notice, hence, no formal notice is called
for.

List this matter on 11.02.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 34 of 2014

16.12.2014

Heard Ms. P Roy, learned counsel for petitioner.

Issue notice to the respondents to show cause as
to why this instant petition should not be admitted and order
or orders should not be passed as deemed fit and proper.

Since Mrs. S Bhattacharjee, learned State counsel
is present and accepted notice, hence, no formal notice is
called for.

Issue notice to the private respondents.

Call for the Lower Court case record.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 35 of 2014

16.12.2014

Heard Mr. R Gurung, learned counsel for
petitioner.

Issue notice to the respondents to show cause as
to why this instant petition should not be admitted and order
or orders should not be passed as deemed fit and proper.

Since Mrs. S Bhattacharjee, learned State counsel
is present and accepted notice, hence, no formal notice is
called for.

Issue notice to the private respondents.

Call for the Lower Court case record.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE

HON’BLE MR JUSTICE SR SEN

MC(WPC) No. 271 of 2014 in
WP(C) No. 333 of 2014

16.12.2014

List this instant Misc. Case along with WP(C) No.
333 of 2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 72 of 2013

16.12.2014

Heard Mr S Deka, learned counsel for the
petitioner as well as Mr. SC Shyam, learned senior counsel for
respondent.

Both learned counsel submit that, pleadings has
been exchanged.

Post this matter for hearing in the 2rd week of

February, 2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 148 of 2014

16.12.2014

Heard Mr. S Chetia, learned counsel for petitioner.

As per record it appears that, respondents No. 1, 2
& 3 have not yet filed their counter affidavits till date.

None appears for on behalf of the respondents No.
1,2 & 3.

Mr. KP Bhattacharjee, learned counsel appearing
for respondents No. 4, 5 & 6 is present.

However, for ends of justice respondents No. 1,2 &
3 are given last chance for filing their respective counter
affidavits failing which counter affidavits will be closed.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 187 of 2014

16.12.2014

Heard Mr. SD Upadhaya, learned counsel for the
petitioner who submits that, he could not file the rejoinder
affidavit as the petitioner is not well and sought time for filing
rejoinder affidavit.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this matter after winter vacation for rejoinder

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 236 of 2014

16.12.2014

Heard Ms A Kharumnuid, learned counsel for the
petitioner who submits that, the matter may be posted after
winter vacation and in the meantime, she will file rejoinder
affidavit.

Prayer is allowed.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this matter after winter vacation as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 247 of 2014

16.12.2014

Heard Mr. S Deka, learned counsel for the
petitioner who submits that, rejoinder affidavit could not be
filed due to some unavoidable circumstances and prayed that
the matter may be listed after winter vacation.

Mr. R Debnath, learned CGC for Union of India is

not present.

List this matter after winter vacation for rejoinder

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 284 of 2013

16.12.2014

Heard Mr R Jha, learned counsel for the petitioner
as well as Mr. SC Shyam, learned senior counsel for
respondent.

Both learned counsel prayed that the matter may
be posted for hearing after winter vacation.

Prayer is allowed.

List this matter for hearing in the 2rd week of

February, 2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 306 of 2014

16.12.2014

Heard Mr P Nongbri, learned counsel for the
petitioner.

Also heard Ms PS Nongbri, learned counsel for
respondents No. 1, 2 & 3 who submits that, due to some
unavoidable circumstances, she could not file affidavit-in-
opposition.

On perusal of the order dated 11.11.2014 it
appears that, last chance has been given but the learned
counsel for respondents No. 1, 2 & 3 failed to file affidavit-in-
opposition.

However, for ends of justice counsel for
respondents No. 1, 2 & 3 is allowed to file the affidavit-in-
opposition subject to payment of Rs. 50/- as cost.

The above mentioned amount shall be deposited
with Registry who shall in turn deposit the same with the
Director of Social Welfare, Government of Meghalaya for the
upliftment of Juvenile Home.

Mr. BMR Chyne, learned counsel for respondent
No. 5 submits that he has already filed affidavit-in-opposition.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 348 of 2014

16.12.2014

Heard Mr AG Momin, learned counsel for the
petitioner as well as Mr. R Debnath, learned counsel for
respondent who submits that, he needs sometime to file

counter affidavit.
Prayer is allowed.

List this matter after winter vacation for counter

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 326 of 2014

16.12.2014

Heard Mr S Deka, learned counsel for the
petitioner as well as Mr. R Debnath, learned CGC who submits
that, due to some unavoidable circumstances he could not file
counter affidavit and prayed that he may be allowed to file the
same after winter vacation.

Prayer is allowed.

List this matter after winter vacation for counter

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 327 of 2014

16.12.2014

Heard Mr S Deka, learned counsel for the
petitioner as well as Mr. R Debnath, learned CGC.

Petitioner’s counsel submits that, he may be
allowed to file rejoinder affidavit after winter vacation.

Prayer is allowed.

List this matter accordingly after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 332 of 2014

16.12.2014

Heard Mr MF Qureshi, learned counsel for the
petitioner as well as Mr. P Nongbri, learned counsel for
respondent No. 1, 2 & 3.

None appears for respondent No. 4.

As per record it appears that, AD Card in respect
of respondent No. 4 has not yet been received.

Wait for service report.

List this matter after winter vacation for further

order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 333 of 2014

16.12.2014

Heard Ms A Kharumnuid, learned counsel for the
petitioner as well as Ms QB Lamare, learned counsel for
respondent No. 2 who submits that, she needs sometime for
filing counter affidavit.

Similar submission has been advanced by Mr. LR
Sangma, learned counsel for respondent No. 1.

List this matter after winter vacation for counter

affidavit by respondents No. 1 & 2.

JUDGE

V Lyndem



